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In pursuance of the of Clause (31 of Article 348 of the Constitution of India, the 
Governor is pleased'?o order tha publication of the folloWing English Translation of the Uttaranchal 
Cornmissir>n for Minorities Bill, 2002 (Uttatanchal Adhintyam Sankhya 09 of 2002) : 

No. 21 9Mdhayee and ~ansadiya Karyal2002 + 

Dated Dehmdun, June 19, 2002 

NOTIFICATION 

I Miscellaneous 

I 

I As passed by the Uttaranchal ~egislative Assembly and assented to by the Governor on 
June 16,2002. 

I -1 

THE UTTARANCHAL COMMISSION FOR MINORITIES ACT, 2002 

I .  1 ( Act No. 09 of 2002) 

To constifute . . a Commission for minorities in Uftaranchal and fo provide for 
maffers connected fierewith or incidental therein 

IT Is HEREBY enacted in the Fifty-Tfiird Year of the Republic of India as 
folloifs :- - - 

1. ( I )  This Act may be called Ihe UttranchaI Commission for Short title, 
Minorities Act 2002. extent and 

(2) It shall e a n d  to the whole of Uftranchd. commencement 
(3) It shall come into force on such date as the 

Government may, by notirrcali~n, publish in this 
behalf, 

In this Act unless a contrary intention app*ear~ f r ~ m  tbe 
context , . 

(a) ".~uqmission" means the Uttranchal Commission far 
Minorities constiiuied under section3; 

(b) "Government" means Government of Uttaranch d; 
(c) "Memberit means a Member of the Commission and 

includes the Chairman of the Commission; 
(d) "Minority" for the purposes of this Act, means a 
. , community notdied as such by the Goveinmen t. 

c--n . 
THE COMMISSION 

I 3. (1)- The Government shall constitute a body to he known - . Constitution of 
. . as the Uttaranchd Commission for minorities to the Uttaranchal 

4 exercise the powers conCerrd bn, arid to - -  Commission for 

i ? .. 
-7, , 

perfom the fUncfions assigned to it .under tlus Act; * Minorities 

1 .  F 



- 8 - m, 16 W 'boo2 $0 (a 26, 1924 ?P5 ' e d  
(2) The Commission shall consist of a Chairman and two 

Members to be nominated by the Gqvement from 
' amangst persons of eminence, ability-and integrity 

-. h including a woman; 

' .  
Chairman shd be-from Gongst the minority 

, , . . 

Cornmunitirn. 
Term of office 4 (1) The Chairman and every Member shall hold oflice' for 

and conditions a term of three years from the date he assumes office. 
of service of (2) ~hechrrirmm or a Member may, by yvriting under his 

. Chairmanand hand addressed to he Government, resign from the 
Members office of the Chairman or, as the case may be, of lhe 

Member at any time. 

(3) The Government shall rernoye a person from the office of 
the ~ k a i h a n  or a Member referred lo in sub-seclion(2) if 
that person:- 

(a) becames-an andischa.rged 'ins8l;enl; 
@) is oonvicted and sentenced, to jmprisonment for an offcncc 

. . 
which, in th= opinion of ih& dbvernmenf involves moral 
turpitude; . . . ,. 

(c) be&tn% of unsound mind and stands so declared by a 
coinpitent Courts; 

(d) refuses to act or becomes incapable of acting; 
(e) is, without obtaining leave of absence from the Commission 

absents from three consccution rnccting of the Cornrnision 
or; 

Q has, in the opinion oi the Goyernmenti so abuscd the 
- I 

position of the ~ h a i r r h h  o<lil&nber as to render that 
person's Continuance in o&&:detrimentai to the interests 
of minorifies or the public inlerssl; 

Provided that no persoh shall be kmovcd under this clhse until 
Ulal person has been given a reasonable opportunity of being 
heard in the matter. 

(4) A vacancy caused under sub-scction(2) o r  othenvise shall bc 
filled by fresh nomination. 

(5)  The salaries and allowances payable-lo and theother tcrms and , 

conditions of service of, thc Chairman and Mcmbcrs shall hc 
such as may be prescribed. 

Officers and 5.(1) The State Govcrnmcnl shall provide the Commission will1 

othcr employees . a sccrctary and such oihcr officcrs and employees ;IS may bc 
OP ihc Cotnrnission nccessary for the efficicnl perfcirmance of the functions or 

the Commission. 
(2) Thc salaries and allowrncc~ pay&lc to and [he othcr lcrlns 

and conditions of scrviccs of ~ h c  officcrs and oihcr cmploycc< 
appointed for lhc purposc of Lhc Commission shall bc such ;is . . 
may be prcscribcd. 

S.gIarics and - .. - 6. The salarics and allowances payabic I., - lo i l~c  Chairman, 
i i I l & ; ~ n ~ c ~  ro be Mcmbcrs and the adrninisirativc cxpenscs; including cdli~rics 
paid oui or grant allowances and pensid" piiyahlc ic; t i l t  officcrs and o!itcr 
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ernployecs referred to in section 5 ,  sha l l ,p  paid oul lhc;.,; , , . - .-  , #.. . 
grms refcr!cd to in sub sedion(1) ot'sb~on 10. ' 

.- 
. . 

procecdiig ofilk Coinrni~~ion"shal1 bc qucsli.oncd 6r 
Vacancies ctc. 

mercly on ihc ground of the cxislcncc o l  ;t rly 
not to invalidate 

in ihc Conslitulion of- the ~ommissin,n.. 
proceeding or 
thc Commission . 

8.(I) Thc Commission shall nlcet as and whcn ncccssary a1 such Proccdurc lo 
timc and placc a s  thechairman may ~ h i n k  fit. bc regulated 

(2) Thc Comrni~sior~.shall rcgulaic ils 6wn proccdrirc. ' 
(3) AII orders and decisions of ~ l ~ c  Cominission sha l~  bc 

authcnticalcd by Lt~c Sccrc~ar~ or riny!other officer of 
Commission duly autl~oriscd by ~ h c  Sccfc'ctarylin lhis bk'liiilf. 

. .. ' I  I -  

- CHAPTER:III , 8 6 1  c ,  .: . - ,-: .. I : 

-: :.A 

Functions of the Commission : 

9.'(1) The Commission shall pcrrorrn all w,any or Ihc following . .  - functions namc1y:- . ,  

(a) evaluatc ~ h c  progress of the de;d&p'hcpi'~f -hinoritics in 
Uttaranchal; 

(b) monitor the working of ihc safeguards i n  rcspccl of 
minorities provided in ihe Cons~itu~ion and in laws 
cnactedlby rhc Statc .tcgislalurc; 

( c )  makc recornmcndii~io~s for [he cfTcctivc i r n p I c ~ i l o i ~ ~ ; ~ ~ i o ~ ~  
of safeguards Cur illc pro(eciion.of ~ h c  irllcrcsts o l  
minorities hy the Govcmmcnl; 

(d) look inro spccilic cornpiilinls rcgdrding dcprivitlicln of 
rights and sefcguards o( lIlc ~ninorilids arid lakc up.suc11 
maitcrs :with thc appropriatd aulhorilics; - ..'- . .. : . 

(c) wusc studics lo. bc undcrlukcn inlo pwbIcms ;~risi~~g.uul 
of any disc,rirninalion against minoriiics and r cc~~n~mcnd  

.mcasurcs for [heir rcmoval; ., 
(I) conduct siudics, rcsci~rch and analysis on tl~c issucs 

rclsling lo socio-cc<~~,ro~nic and cducaiionill dcvclaplncnl . : .  , .  

of mindriiics; 

Functions of 
the Commission- 

(g) suggcst approprialc mcasurcs in rcspccl ofilny rninriri'ly 
to bc undcrtakcn by ~l lc  Guvcrnmc.ij~; 

(h) makc pcricldicitl or spccirtl rcporls-to 111c.Govcrnmcnr r,n 
any rnaticr pertaining to minorilics and it1 particular 

difficul~ics &nirontcd by Ihcrn; -$nil : ' 
u -. (i)uny olhcr milrtcr wllicll n l i l y l ; ~  rcfcrrc-d tci i t  hy thc . 

Govcr ~ ~ m c  n t .  
(2) Thc*Govcrtlmen I sh;iil ciusc I hc~r6coninlcndi1l icrns 

a - , rcfcrred .toT in cI;~usc(c) of sull-scclio~l(.l) lo bc I;~id I ~ ~ i t ~ r c  
Il~c SIalc Lcgiili~ihr~-alo~lg wilh i! rncmori~ndu-I~I cxplainiug 
tile action (akcii or proposctl lo b: rakcn on the 

.'* r c c i l r n m c ~ ~ d i ~ l i o ~ ~ ~  a ' rd  ' ~ h c  rcilson ibr IIic IloII-;icccp:;tn~c 
if any  o i  such rcci>~nntcndi~tioor;. . I ., . 
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( 3 )  Tl~c Commissio~~ slldl. wl~ilc performing any af l l~c  
functions mcniinrrcd i 11 cli~u~cs(i~),(h) ;ind(d) ol  sub- i I 

. , scclion(l) hiivc ill1 llrc pnwcrs of ;I civ'il courl Iry ing ;I suil ;. 1 

Grant by the 
Government 

and in in respect of the following matters, 
namely:- . -. 

(a). Summoning and enforcing the attendance of any 
. person and examining him.dn oath; 
@) requiring. the -discovery and production of any 

document; 
(c) reeivi-ng evidence on afidavi ts; 
(d) requisitioning any public record or copy thereof from 

, any.offjce;. 
fe) issuing Commi&ions or the examination of witncsscs 

and documents; and, 
( f )  any other rnattcr which may be pre&bed. 

- Finance, Accounts and Audits 

I 

10. (1) The Government shall, after due appropriation made by the 
I I 

State hgislature by Saw in this behalf pay lo the 1 

Commission by way of granls such sums of money as thc 
government may thiirk fit for being utilized for the purpose 
of this Act. 

(2) The Commission may spcnd such sums as it thinks f i t  [or 
performing ~ h c  functions undcr this Act, and such 
sums shall bc treatcd as expenditure-payablc out or the 
grants ~cferred to in sub-ection(1). . . 

Accounts and 11. (I) The Cornrnis5ion shall gainlitin proper sccciunts and othcr 
audit relevant records and shall cause Lo bc prepared an annual 

statement of accounls in such form as may be specified by - 

the Govcrment by gcneral or special order in this behalf. 
. ., G 

(2) A copy of the annual statement of ac~ounls  and the halancc 
-. 

a ' ,  sheel shall-bc submitted 6 the Govarnrncgt which shall 
cause the sarnc to bc auditcd. 

Annual Rcport 12. The Commission shall preparc, in such form and at suci~ tirnc; 
for cach financiat year as may be prewribcd, its annual rcpurt 
giying a full account of its aclivitics during ihe previous 

. - 

financial yegr and forward a copy ihercof lo the Siitc 
Govcrnrncn t. 
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13, Thc Govcrnmcnl sh,aU cause the annual rcporl Jogelher with ;I Annual Report 
I 
i mci~r&Ium or acti9n tdx'iii ,. :.: lh6'kcomhend8 ' - 1 ions and audii rcport 
I contained thcrc'b pndjhd +, r+on - . lor ihc non-;icccplanu: if - lo hc laid &Tore 
1 
! any of such recomm&ldiiions ifid rhti audi 1 report 16 bc laid ' SLatc Legislature 

-. as soon ah possible after the iebo3s arc received Qdfo-re the , 

State hgislaturc. 
- 

< - 

' *  . 
Miscellaneous 

4 

14. The Chairman, ~ h b e r s  and mpfoyees of the Commission Chair-; Members 
shall be deemed to bc public servm~q within the meaning of , and Staff of the 
section 21 of the Indian Penal Code 1860. Commission to be 

' public servant. 

. - 

15. who&, being ligaily bound' to obey any order or direction of Penalty 
the Commission under sub-section(3) of section 9, disobeys 
such order or direction shall be punishable under sections .- 

I: , 

174,175,176,178,179 or 180 of the Indian Penal Codc, 
1860(Act XLV of 1860) as the case may be. 

16, No Court shall Lake cognizance or lhc offences specified in cogni&nce 
section 15 except on Ihc Complaint in wriling of thc Chairman of Offences 
or a Member or 01 an Olficer of thc Commission aulhoriscd i n ,  
this behalf by thc Commi~sion. . 

/ 

17.(1) The Government may by notification make rules for carrying 
- ~outthcpurposcsofthis+Act. 

(2) In particular and w ilhoul prejudice to the gcneralily of lhc 
foregoing powcrs, such NICS may provide for a11 or any of 
the following mattcrs namely 

(a) Salaries and allowances payable is .and the othcr terms 
and wndi6ons of scrvice of thc Chairman and Memhcrs .- 
- 

cider sub-scclion(5) of section 4 and of offtccrs and olhcr 
employcm undcr sub-sedion(2) of scction5; 

@) my other rnaltcr under clause(f) of sub-section (3) of 
'sedion 9; 

(c) the form in while thc annual statement of accounts shall 
be maintained undcr sub-section( I )  of scction 1 I; 

(d) ihc form in and thc timc at which the annual report shall 

. . 
, . , be prepared undcr scction 12; 

- ...., 
- , - -l(e) any orhdr matter which is requircd to be; or may bc 

prescribeti. ' 

I,' ' - * - .  
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Power to 18. (1) If any difficulij'arises in aving effccl'fo the provisions of I 

remove ... . [his A C ~  the ~ovcrnrneht May by a notificd order ' 

dif ficuliics makk such provisidnsid ihhisiitent with !h~'provisions 
i 
1 

.- , I of this A d  kilpp&r I6 be riccizssiuy or. I 

exhdient a .= . for removing , . the dimculty. . .  1' I 

Repeal of U.P. Act 
No 22 of 1994 

, . 
. . ., . .% 

. - .  I S .  - - . ' % , . . I  
- ' -* 

(2) No order under sub-sectioo(1) shall be made after the 
expiration of the period of two years from the 
Commcnccment of !his Act. 

- (3) Every ordcr made under sub-sccdon(1) shall bc laid as 
soon as may bc before Ihe State, Legislature and thc 
provisions of sub-section(1;) of section 23-A of Uttar 
Pradesh General Clauses Act, 1%M shall apply as thcy 

apply in respect of rules made by the Government under 
- any Uttarnchal Ad::: ., . , . , ;. 

9 " I . .  . ' - .  . , , 

. - *. - 
' ', 

I9.The Uttar Pradcsh Commission for Minorities Act, 1994 is 
hereby repealed in Uttaranchal after the publication under 
sub section (3) of section 1 of notification of this Act. 

. . . .  . 

B y  Order. . . . 

-.  , - 
' (R. P. PANDEY) 

sac& 
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Requirement of Staff for the Minority Commission 

I SI. No. I Designation I ~ o . o f ~ o s t ,  I ~ a y ~ c a l e -  1 

Personal Assistance for Chairman of the 
Commission 

Senior clerk 1 I 4000-6000 1 
Junior clerk cum Computer operator 1 3050.4590 

Driver (One for Chairman & One for Secretary) . 2  3050-4590 

Fourth class (One for Chairman, One for two other 
Members, One for Secretary and One for Office) 

NOTE :--Arrangement of Sweeper and Security will be done on contact basis. 

Financial requirement for Minority Commission 
(Amount in Laks) 

I I I I 

2 Pay and allowances for Secreta of the Commission at Pay I ( scale of 8000-13500 for Class-1, 7 ost 1 1 
1 

( 3 1 Pay and allowances of Accountant at Pay scale 5000-8000 1 0.90 I 
Pa and allowances of P. A. to chairman at the Pay scale of 1 1 50h8(100 

Lum -sum honorarium for Chairman and other two Members @ 
RS. 75,000 per month 

5 I Pay and allowances of Senior clerk at the Pay-scale of3gO0-6000 1 0.72 
1 I 

5.40 

Pay and allowances of Junior clerk cum Computer operator at the 1 0.56 1 1 Pay scale of30504590 
I 

7 Pay and allowances of Driver at the Pay scale of 3050-4590 

1 8 1 ~ourthilass employees at the Pay scale,of 2550-3200 I 
1 9 1 One Car for Chairman and One Djesel Jeer, for Secretarv I - 8.00 I 

Photostat Machine 

14 Fax Machine 0.20 

1 15 1 Furniture and Furnishing 

17 Travelling allowance 

Total - 28.276 
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